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hope that it would be possible for the 
States to overcome their problems and on 
our behatr I can tell you, the Government 
of India has no intention to c n ~ 

ary State. Whatever is possible within 
the constraints is bdng done, but some· 
times you feel that there is some hidden 
area from where we can generate resources. 
There is no such thing. You have con-
11traints, I have ·constraints and I men· 
tioned about it that my leverage is 
extremely limite:! in the sense that it is 
true that most of the responsibilities or 
the developmental projects lie with the 
States, but at the same time it is equally 
true that when the Centre takes some 
project. either power project or coal 
mining or a major industrial project, it is 
not located in air, it is located in some 
State. The States get bcgefit out of the 
Central projects also. Then: is no such 
thing as 'Centre' which is out of any 
State. It may be State A, B, C or D. 
But definitely it ·is to be located in some 
States. .1 

So far as the non-developmental 
expenditure of Centre is concerned, we 
are trying to do it, Tile Finance Com· 
mission has been most impartial and even 
in the presence of Shri Chavan, I would 
say it has been impartial at the cost of 
the Union to some extent becau!IC he has 
not accepted my forecast as he has not 
accepted the forecast of the State Govern-
ments. He applied the unifprm yardstick 
in assessing the progcction of income and 
expenditure of States and the Centre ovet 
a period of five years. It would be 
difficult for the Finance Minister to 
ensure how he can adhere to the norms 
prescribed by the Finance Commission in 
regard to Defence Expenditure, in regard 
to subsidies. Out as it is a high powered 
Commission, it is an expert body, it has 
applied ~ n  and applied judiciously, 
We have •ccepted it. T cio.nnot take the 
position that as part of it is inconv.cnieot 
to me, so I could not aca:pt it, 

With these words, I once again express 
my gratitude to the Members for making 
their comments. 

MR DEPUTY-SPEAKER Some 
hon. M.mbcrs have moved some ameod· 

ments, I would put all of them of the 
vote of the Ho •. 

Alt the Amend11rents w ... ~ put and negatived. 

SHRI SATYAS.&.DHAN ~  

llORTY : The Finance Minister has said 
something. I want to say to the Finance 
Minister that we do not wa'nt mercy. We 
do not extend mercy. We want  what is 
legitimate, what is jU'St and what is due 
to us 

MR. DEPUTY-SPEAKER The 
quest ion 1s : 

·•That this House ~ note of the 
Report of the Eighth Finance Commis-
sion together with Mern<>randum show-
ing action taken thereon,· lacd on the 
Table of the House on the 24th July. 

1984". 

~ mo7ion win adopreL. 

----
JI), I'.\ bts. 

INDIAN VETERINARY COUNCJt 

BILL-ConM. 

MR. DEPUTY-SPEAKER DaJ 
before yesterday, we could not take up 
Indian Veterinary Council B141. Minister 
has got to n:ply and we have got 10 put 
that to vote. We have got to finalise 

it. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUL T{JRE (SHRI 
YOGENORA MAKWANA) :  I am 
·· thankful to all the hon. Members who 
have particil>ated in the debate. 

Some amendments have been moved by 
some of the hon. Members, Those 
amendments were also discussed il1 the 
rourse of the debate. Mainly, those 
Members whe gave the amendments have 
participated in the debate. nie main 
thing which was poin1cd out by them was 
that we were not utilising the services of 
50,000 subordinate veterinary men "ho 
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were doing now minor veterinary service 
in the country. Another pomt which 
was raisAd was out of 20,000 veterinary 
doctors, 10,000 arc busy with administra-
tive work. And, 1berefore, only the 
services of 10,000 veterinary doctors arc 
available in the villages. The third thing 
which they have said is, clause 30 (b) is 
not sufficient. All these arguments and 
all these apprehensions on the part of the 
hon Members are not coucct. 

There arc 13,600 \'Cterinary hospitals 
and dispensaries and nearlv 16,500 veteri-
nary aid centres attached to the above 
hO!\pitals nnd dispensariC'I. The stock-
mcn 'work at these ~  and dispen-
saries under the supervision and direction 
of the veterinary doctors. Now, these 
stockmcn in these hospitals and dispen-
saries are undergraduate veterinary per-
sonnel and they are not doio11 anything 
independently. Even at the aid centres, 
it is very necessary that they do it under 
the guidar.ce and supervision of the 
veterinary c ~  

Another thing which was raised by 
hon. Members is about the proviiiorts in 
clause 30\b) of the Bill regarding duties 
of the stockmen. Now, in the Act of 
the State Ooveromcnts, as I have said in 
the introductory speech while introducing 
the Bill, there are 11 States which have 
passed the Act and they have the inde-
pendent Veterinary Council Act. But 
none of the States have allowed those 
veterinary personnel who ~  not gradutes 
to do the independent practice. The 
course of veterinary compounder, vacci-
nat or and atockmen are different in 
different parls of the councry. So far as 
the v cc n ~ are concerned, they 
have 10 undergo three months' training 
coursc for vaccination work only, Now. 
bow can we equate those who have 
undergone training for three months only 
with the graduates who have d?Oc it for 
four or five years ? So far as the com-
poundera are concerned, the course is 
for 3 to 9 months ~ Dressers are 
promoted from Clas!-IV post. It is by 
e"perience they dress. Therefore, they 
are promoted as Dresser. The trainini 

course for stockmen or stock assistant is 
for 9 months to one year. Therefote, we 
have allowed them under clause 30t.b) 
to attend to minor veterinary services 
and minor ailments of the animals. So, 
we cannot equate them with the graduates 
and, therefore, it is not ncceuary to 
register the 110.:kmen, compoundcrs 1md 
dresser, in the category of the veterinary 
do..::tors. 

These arc the main points which hon. 
Members have raised <furing the course of 
discussion and I have explained thorough. 
ly to them. I hope they will be satisfied. 
With these words, I cnmmend 1tiat the 
Bill be taken into consideration. 

MR. DEPUTY-SPEAKER The 
question is : 

"That the Bill to n:11ula1ed veterinary 
practice and to provide, for that 
purpose, for the establishment or 
a Veterinary Council of India 
and Stale Veterinary Counc Is 
and the maintenance of registers 
<>f Che veterinary practitioners and 
for 1nat1ers conne(..'led therewith, 
as passed by Rajya Sabha, be 
taken into c"nsideration." 

The motion 11'8s adtJpted. 

MR. DEPUTY-SPEAKER : The hon. 
Members who have tabled the amend-
ments arc not present here. So, there 
are no amendments to Clauses 2 to 
Clause 14. 

I shall put clauses 2 to 14 together 
to the vote of the House. 

The quescion i• : 

"That clauses 2 10 14 s\and part of 
the Bill". 

Tht morii>n wa.r adopted. 

C/QJ.JtJ 2 tu U urt add1d 10 1ht Bill. 

MR. DEPUIY-SPEAKER : There 
are no amendments to Clau&es IS to 29. 
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The quest ion is : 

.. That Clauses 1 S to · 29 stand part 
of the Rill." 

ThP mntian ~ ad11pted 

ClausfS 15 to ::!9 were odd d 10 the Bill. 

MR. DEPUTY.SPEAKER : The hon. 
Members who have tabled amendments' 
are not present in the House. 

The question is· : 

.. That Clausl'S 30 10 67 stand part of 
the Rill." 

The motion 1ms adopted. 

'Cla11ru JO t<1 67 were a1ded to the Bill. 

The First Srhedlue was added to the Bill. 

The Suand Sched11le '"''-' added to tile Bill. 

C/Ju.ve ], the Enarti"g Fotmufa, the Pre-

amble a,,d the Title were t1d led to tire Bill. 

SHRJ YOGENDRA ~ : 
Sir, I beg to move : 

'•That the Bill be ~  •• 

MR. DEPUTY-SPE . .\KER 
moved: 

"That the Bill be passed " 

Motion 

DR. A. KALANIDHC (Madras Cen-
tral) : Mr. Deputy.Speaker, Sir, I thank 
you for having permitted me to expres5 
my views on the Indian Veterinary Coun-
cil Bill moved by the hon. Minister, Mr, 
Yogendra Makwana. It is a very delay-
ed one But as the saying goes, better 
late than never He has brought forward 
the Bill at least before the conclusion of 
the s:ssion or the conclusion of his 
power, 

In the First Schedule, he has mention-
ed the recognised veterinary quaFfications 
granted by universities oi: veterinary in-
stitutions in India: While going through 
the Schedule, on p. 26, I find that in 

regard to recognised veterinary qualifica. 
tion, the Licensed Veterinary Practi-
tioner, has been allowed by the Punjab 
Veterinary College to be registered as a 
medical practitioner. At the same 1ime, 
the other life stock inspectors and other 
non-graduate practnioners have not been 
permitted to be registered as veterinary 
practitioners. On the one hand, they have 
~  the Licensed Vc:tcrinary Practi-
tioners in Punjab to be re1js;ered as 
medical practitioners, on the other hand 
they have not allowed non. graduates to 
register themselves as veterinary pra.:t i-
tioners, I want to know what is_ the 
reason for that • 

In this connection, I would like to 
point out that there are certain lacunae 
in this Bill. About 50,000 non-graduate 
practitioners are left our and they are n<\t 
covered under the Indian Veterinary 
Council Bill. I would like to bring cer-
tain points raised by experts to the notice 
of the hon. Minister. Even in Japan 
there exist Middle level technicians as 
quoted by Dr. T PS. Tyagi, Dean, 
College of Veterinary Science, Haryana 
Agricultural University. He' has mention-
ed 1hat similar Middle level technicians 
are available in Japan_ 

Dr, G.B. Singh, Director of Animal 
Husbandry (Rtd Orissa), Chandigarh 
has also placed his suggestion for sup-
plementary register to register non gra-
duate veterinary practitioners to controf 
their conduct. 

Mr. John Innocent, Secretary to the 
Government of Maharashtra, Agriculture 
and Cooperation Depertment stated :-

"We would not caH our Stockmen 
quacks". 

Mr AS. Das, Secretary to the Govern-
ment, ~ n  of Animal Husbandry, 
Madhya Pradesh stated :-

'•If we restrict the practice immediately 
by this legislation, what will hap-
pen to the callle and their treat-
ment ~ As a matter of fact, 
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the treatment is given mostly by 
persons who are not degree 
holders .• In short, we should not 
allow this restrictions ; otherwise 
the solution "ill be far ~ 
than the disease which we are 
tcying 10 treat". 

You should not leaYC out the livestock 
Inspectors an4 other para-medical people. 
You should have some sorl of a leg1sla-
lion and provision for them to con1inuc. 

You have no1 mentioned anythin1 
about 11r1ificial insemination. 

Let me quote : 

••The Bill in question is silent on 1hc 
vital i1&ue of Artificial lru1CmmM-
tion work "hkh is an undiv1d-
able factor of the Veterinary 
Services accordin1& to lhe c c~  

and practices all O\er the world. 
This is the batic point conccroios 
the reproductive productivity or 
Jhe Indian vc~ c  to enhance 
the vc ~  produ1:tion for · 1hc 
National pro$per i&y." 

"This technique or artificial n~

natioo is directly connected with 
the most delicate parts of the 
animal  body and as such any 
lapses will harm the very exi-
stence or the animals from the 
production point of view." 

Just because the Staff Nurse is assist-
ina in the open heart surgccy, she cannot 
be called as a doctor. Likewise, the 
, Livestock Inspectors. and non-graduate 
people, just because 1hey help Ve1crinary 
Doctors, cannot be called as DOctors or 
they cannot be given equal status. I 
agree with cbc hon. Minister. But, 
there  should be some way because, all 
or a sudden, if you abolish this, parti-
cularly in the rural areas, thclc peoples• 
ac:rviccs are worthwhile and they are 
really doing Yeoman service which the 
hon Minister should take into account 
while brinaina ibis leai1lation. There 

must be some protision for the livestock 
lnspcccors and for non-graduate prac-
titioners to continue lheir work without 
n c f n~ in the work of 1 he doctors 
Some time back, there  was a Service: ~ 
medical practice by name Liccnccd 
Medical Pri.ctice ( LMP) and they used 
to practise. Liller on, in Allopathic 
prac{•..:e, we m.tde them le undergo a 
Course called Condensed Medical Course 
what you call Condensed MBHS Courae' 
They underwent Condensed MBBS ~~ 
and later on they became regular d0c1or1 
in our profession. Similarly, these licens-
ed or non-grad«ate praclitioners can be 
allowed to undergo certain Con<1mscd 
Course for Veterinary Science 10 1bat 
they can also register c: n~ v  u 
Registered Veterinary Practitioners and 
their services can be utilised in the rural 
areas and tbc services of the Regislcred 
Veterinary Do:tors also can be utilised 
1imu ltaneously. 

MR. DEPUTY-SPEAKER ; This is a 
good su1u;cstioo. ~ Government can . 
considc:r it. 

DR, A. KALANIDHI : Hence I request 
the hon. Minister to consider this point 
so that the Veterinary Surgeons• services 
can be utillised in a bctkr way. At the 
same lime, we need not ignore the ser-
vices of lhc Livestock Inspectors or non-. 
araduale p1 actitioner1 

Wirh the<c wordi:. I conclude my 
speech. 

SHRI YOGENDRA MAKWANA : 
[cannot aGrc: with the hon Member. 
The hon. Member poinlcd out that in 
Schedule. No. I, we have ipcludcd Li-
censed Veterinary praccitioncrs. What the 
hon. Member wanls to know i• when 
rtiey arc there, why non-1raduate1 are 
also not rcaistcred. These Licensed 
Veterinary Practitioners are equivalent to 
Graduates. 

DR. A. KALANIDHl : Are they 
Graduates or only L VPs ? Are they 
Diploma holders or Graduates ? 
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SHRI YOOENDRA MAK.WANA 
They are not Diplom1 holders. But it 
is equivalent to degree. During those 
days, they calleJ them Licensed Veterinary 
Practitioners So, this nomenclature we 
have to include. Otherwise, they will 
be debarred from practicing. This is one 
thina. 

Another thing which the hon. Member 
said is about artificial in'°mination. This 
artificial insemination is looked after by 
the Animal Husbandry Department. It 
has nothina to do with this Bill. This 
Bill is for the Indian Veterinary Council 
which can register the Veterinary Do:tors 
on their own and can give them certain 
facilities They can prescribe the medi· 
cine. They can give evidcn;;e in legal 
medical cases. They will be ~  

with other foreian degrees. la other 
foreign coJntri!S also, they will be res· 
peeled. So. this is the r.:aooo why I have 
come before the· House with this Bill. 
There is no re1son to ac;ept what the 
hon. Member has said. I regret I can-· 
not accept his recommendations. 

DR. A. KALANIDHI : The Licens-
ed Medical Practitioners can undergo 
the condensed MBBS Course and become 
doctors. Similarly, the non-graduates in 
veterinary science can be allowed to 
undergo a condensed course in veterinary 
science. This  suggestion can bC consi-
dered. 

SHRI YOGENDRA MAKWANA : 
That has nc>thing to do with this Bill. 
This is for the establishment of a Veteri. 
nary Council of India. lt is 1>nly for 
registering the veterinary graduates with 

this Council So, this Bill has nothing to 
do with what the hon Member says. 

. 
DR. A. KALANIDHI : What I 

mean is this. To register them§C:Jvcs as 
practitioners, you need certain qualifica. 
tions. You have mentioned that they 
should be graduates in veterinary science. 
If they are non-graduates, will you allow 
them to undergo a condcn;ied course as 
such-as LMPs do the condensed MBBS 
Course-so that they become graduates 
of a particular science and become eligi-
ble for registering themselves as veterinary 
practitiones ? 'fhis is what I mean. 

SHRI YOGENDRA MAKWANA 
Any undergraduate or a diploma-holder 
can undergo a degree course ; be may 
obtain the d:gree and come fo: regis-
tration under this. ~ has to do the 
course. Otherwise, it is very diffi;ult to 
register them. 

MR. DEPUTY-SPEAKER The 
·question is : 

"That th: Bill be passed.,. 

The motion was adopted. 

MR. DEPUTY-SPEAKER: The House 
stands adjourned to reassemble tomorrow 
at 11 00 a.m. 

19.32 hrs. 

The Lok Sabha then adjourned till Eleven 

of the Clock on Friday, August JO, 1984/ 

Sravana 19, 1906 (Saka). 
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